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Payment Crisis in Bombay Stock
Exchange

4355. SHRI Y.S. MAHAJAN :
Will the Minister of FINANCL bc
pleased to state :

(a) whether there has beena pay-
ments crisis in the Bombay Stock
Exchange recently ;

(b) if o, the causes thereof ; and

(c) what steps Government pro-
pose to take to prevent such crisis in

future ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) :
%a) and (b). There was a substantial
all in the share prices on the Bom-
bay Stock Exchange during the
month of June, 1982 mainly due to
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apprehensions of a slump in demand,
disappointing progress of the mon-
soon, the prolonged strike in the tex-
tile mills in Bombay, diversion of
fonds into Income Unit Scheme, 1982
of the Unit Trust of India, .adverse
working results of some companies,
etc. As a result of the fall in prices,
two member firms and a member of
the Bombay Stock Exchange failed to
meet their liabilities in respect of the
transactions entered into by them
for the 14 day settlement period en-
ded on the 26th June, 1982. The
Governing Board of the Exchange,
under the powers vested in them in
the Rules, Bye-laws, and Regulations
of the Exchange, therefore, declared
these parties as defaulters and their
memberships were terminated. Ne-
cessary consequential action of rea-
lising their assets and apportioning
the same among the creditors is
being presently attended to by the
Defaulters’ Committee of the Ex-
change.

(¢) Inorderto prevent recurrence
of such crisis in future, Government
have already directed the Bombay
Stock Exchange to take corrective
measures like collection of additional
security deposits from members in-
dulging in heavy business, stoppage
of kerb trading, inspection of books
of accounts and other documents of
members suspected to be indulging
in under-reporting, etc. and to take
strict disciplinary action like imposi-
tion of fine, suspension, etc. against
erring members A close watch is
kept by Government on the opera-
tions of the Exchange and suitable

further corrective measures would be
taken, if the sityation so warrants.

Retirement Age of Permanently

Seconded Services Officers in
D.R.D.O. and D.1.O.

4356. SHRI J.S. PATIL : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
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